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THE HIGH COURT OF JUDICATURE AT BOMBAY

NOTIFICATION

No. P. 0703/2009.—In exercise of the powers conferred under
section 5(1) and (2) of the Right to Information Act, 2005 read with
Rule 15 of the Bombay High Court, Right to Information (Revised)
Rules, 2009 and read with Rule 14 of the Maharashtra District
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